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Hon'hle Mr. S. De®s Gupta, A.M.
Hon' le Mr.

Ts.Le Varma, J.M.

Raghubar Dayal S/o Sri Khacher Singh

R/o 175, Bisalgur Ka Nagla, Naripura,

PgSt-Dhanauli Djstt-Agra posted in P.F.Wingh of

Aerial Delivery Research & Develgpment

Establishment Agra.
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Versus 5
= Union of India through The Secretary
Ministry of Defexce, Govt. of India,
New Delhi.
2. The Director General and Scient ific Advisor,
Defenc @ Researc & Dsvelopment, Headouarters,
Sguth Block, New Delhi.

3. The Director, Aerial Delivery ResSearch and
Development Establishment, Agra Cantt,

Agra-282001.
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-qualificd in the traM test for Moulder :i.a 1961 aﬂa Mf ]
guelified in the training of Craft Instructoers in th!-!ggﬂ!

of sMoulder in 1965, Thereafter the pgost of Moulder was

converted inte the post electroplster and he continued
en that post, It is stated that cne Sri Kali Chargn whe
was & member of the 50 community wss promoted from
Tradesman 'B' to Tradesman 'A' znd thus the post of
Iradesman ‘B! fell vgcant, The spplicant wes the second |
seniormost candidate among the 5C employees, who sere
eligicle f;m-prc}mutiun to Tradesman 'B', It is alleged
that instead of calling the seniermest 3L canéidates

and the gpplicant fer the select;i.un test for the aferesaid -
vecency, the respondents filled up this vacancy by a !
general candidate, The gpplicant's case is that ihe
post having been vacated by sSri Kali Charsn, who belonged
to the 3C cemmunity, vacency sheuld have been filled up by
candidates enly of 50 community and not by the general
candidates, Having failed to obtein redressal g:r

(Y filing several repressntations, he has approached this

- Iribunal under sectien 19 of the Administrative Iribmnaﬁi

Act, 1995 seeking relief of gjuashing ef the order by

which the peost vacated by skd Kali Charan was filled bya

L de oy
w candidate,

.I?‘ =

b

2. In the ceunter affidavit filed by the

sri Kali Charan fell st Point Ne,ll ef th. w ‘, 4



i

o ,-, T erten
. néw.w- m ‘“‘ﬁ'*“:‘_ s
They have "1 .:
eupy of 'Ehn Annexure to the Ministry of Hm dqu i
U, i, dated 22-4-1970 indicsting the mojel rester, itr
appesrs therefrom that Peint Nes, Ll gnd 12 asre unplgégﬂﬂggf

-

The resgondents have also annexsd the extract from the
roster maintained by the depsrtment froem which is seen thet
Point Ne,4 which fslls ondfy reserved queta feor ST mas
actually filled by & genersl candidate but this beckleg
was mede lup by filli-ng the unreserved Peint Ne,lD by
a 5 candidate, similarly the pPoint No,8 which was X

! reseérved for the 30 candidates was asctually filled by a

D seneéral candidate but this backleg was mede up by filling
unceserved fFoint Ne,9 by 3C candidates, ®e are thus
y - S 2 e e nit-a
satisfied that Point Ne,Lll wes wader backleg vacency of

Lo

either 3C er 3T to be filled and, therefare, it was correctly

filled by the General cendidates, The gpglicant has net

[ filed any rejeinder affidavit te controvert the averments
of the respondents, Merse,er, when the case was celled out,
none appeared for the ippliﬁ;ﬂt’ his Ceunsel having sent

“ an illness slip, As the cyse hes been adjourned many a

| time, on the request of the learned ceunsel for the applicsnt
we proceeded Lo hear the legrned counsel for the responient
and alse perused the record carefully,

3, In view of the foregoing, ~& find no merits in this

| application and the same is dismissed accordingly, There

= a | shal, however, be ne wrders 4s to cests, -“1'{
h ) : | - : .




